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(By sduocato Shri Vljay Pandlta )
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(Hon'bia Smt.Laksnmi Suaminathan, !7\amber (3)
This epplioation has been filed by the

applicant under Section 19 of the Ad^inistratiue
Tribunals Act..1985 to cuesh and set aside tne
Impugned order passed by the rssponcants dated

1 mriv/ ratiring him from sarvice and3,6,1991 compulsorly rariri y

to refix his salary, subsistence alloe nnce and
retiral benefits uith penal interest 9 18* par
annu. on all the su™s due to hi,. The Isarnsd counsel
for the appl-cant concedes that the prayer at clause
8(b) does not survive i.e. for reinstatement of
the applicant in service as he has already super-
annuatad on l4,8,92,

2, Je hav/e heard the learned counsal for both
the parties. Learned counsel for the applicant
submits that he would be satisfied if a direction
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is given to Raspondsnt No. 1 to disposa of the appeal

dated 19.8,91 submittad by tha applic ant,against the

impugned order of compulsory ratiremant. He submits

that till data this appeal has not bean disposad of

by the raspondants to which Shri Vijay Pandita,learned

counsel has no obj action.

In the above facts and circumstances of the

Case, this apolication is disposed of with the following

directions;-

Raspondent No, 1 i.e. Chief Sacretary,Delhi
Admiois tration( now National Capital Territory
of Delhi) shall place the matter before the
competent authority to dispose of the apoeal
submitted by the applicant by a detailed,
speaking and reasoned order uitiin three

months from the data of receipt of a copy
of this order with intimation to the applicant.

The retirement dues ^s admissible undar law
shall also be computed and paid to tha
applicant within two months tharoafter, Tha
claim ; jr interest is rejected.

No order as to costs,
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